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still j j^ h  the parties are sticking to their 
position and no common ground for agree
ment has been reached.

$HR1 S. M. BANERJEE : I want to 
know whether hotelowncrs suggested this 
to be referred to adjudication and emplo
yees rejected it. In the absence of that 
agreement I would like to know what ma
chinery is going to be provided to resolve 
the dispute and whether negotiation will 
be held once again.

SHRI R. K. KHAD1LKAR : There 
was a suggestion but yet no order has been 
passed or any case made out for reference 
to adjudication. Our efforts are directed 
to bring about a settlement. But I am not 
certain how Far both parties are prepared 
to give and take.

SHRI S. M. BANERJEI' : Once the 
employees have rejected the question of 
adjudication, what other machinery is there 
on this issue and I want to know whether 
the Minister is arbitrating himself on this 
issue.

SHRI R. K. KHADILKAR : No other 
machinery is available because as (he hon. 
Member knows, this is not statutory. 
There is no compulsion or legal sanction 
with us to enforce them The only way is 
to persuade the proprietors and employees 
to come round and find out a solution, 
lh a t is all. There is no other machinery 
as such.

SHRI S. M. BANERJEE : What is this 
teply, Sir? Let him say, the restaurants 
will be taken over by the Government.

x t f m J  f , * n  % «rrfw* |  whc 

nflrr t o t  VFjpr % sncr qftf 
t o  f o r r  |  m  

v rs n r tf t  j  ?

SHRI R. K. K H A IM tK A R : This is 
not a statutory award. After this was 
accepted by the Delhi Administration, the 

 ̂ workers and employees sat together and 
reached an agreement. The only dispute 
is regarding service charges to be raised 
from 8% to 15%. But according to the 
award, the only provision is up to 10 per 
cent. Regarding arrears of wages for about
15 munths, from July II, 1967, there is a 
dispute.

Agreement with F. A. O. to finance Agri- 
cultural Projects in India

*1142. SHRI K. C. PANDEY: Will 
the Minister of AGRICULTURE be plead
ed to state :

(a) the number of agreements entered 
into by Pood and Agriculture Organisation 
with India to finance agricultural projects 
in India;

(b) the salient leature of such agree
ments and which of them have come into 
force; and

(c) the likely benefits to be achieved us 
a result of completion of the projects?

THE MINISTER OF STATE IN IH h  
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) to (C). 
The Government have not directly entered 
into any agreement with the F.A.O. burthe 
Government sponsored Indian Freedom 
From Hunger Campaign Society have made 
six agreements with that organisation 
during the last one year. They relate to 
milling of rice, carcass processing, educa
tion and training of farmers and poultry 
development. The end result will be achieve* 
ment of higher production and better 
processing of agricultural goods.

Food and Agriculture Organisation, 
however, acts as an executing or sponsoring
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agency for schemes of other international 
organisations such as United Nations 
Development Programme and World Food 
Programme. In these cases F.A.O. is not 
a party to the agieements.
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SHRI ANNASAHFB P. SHINDE : 
The figures can be woiked out. In some 
tases, it is some equipment and fertilisers 
and m some cases it is actual cash.
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*r$ 3rf!T% ftrr %  f t  **rfr 
ffRf M t  ffWRT Tfftt 3pT fifcT̂ TT t m  

77 fora s t^ tt t o r  *ptt, srcrir w *  
st^jt =pt >rm faaft srftrcrcr Tfr t  

to t sfjRT̂ TT m  vrarc m  to T  *rarr |  
* m i  ?

SHRI ANNASAHbB P. SHINDE : It 
t s not exactly btatewise or on the basis of 
population Aftei all, this is a very hum
ble effort outside the Plan of the State Go
vernments The development of agriculture 
depends upon the Plan outlays provided 
by the State Government. But, broadly, 
Rs. 6 98 croies have been provided to 131 
projects through the IFFHCS.

SHRI B. R. SHUKLA : May 1 know 
whether any part of this huge investment 
has been spent on the purchase or manu- 
factuieof tractors or other agricultural 
machinery?

SHRI ANNASAHEB P. SHINDE : In 
one case, there has been some assistance 
given to a youth club foi purchasing some 
agricultural implements including tractors. 
But by and l?rge, it covers a very wide field 
of agricultural development.

SHRI $. C. SAMANTA; M ay! knew 
whether the liaison committee of the 
Ministry in which Parliament Members are 
also represented recommended some ache* 
mes to the FAO and if so, what thole 
schemes are?

SHRI ANNASAHEB P. SHINDE ; 
There are a number of schemes, of which 
1 have got the list. If the hon, Member 
is interested, I am prepared to lay a copy 
of it on the Table of the House.

Aid to Cooperative Developauat SdMBM 
by National Cooperative Development 

Corporation

*1144. SHRI P. GANGADEB :
SHRI H. K. L. BHAGAT:
Will the Minister of AGRICULTURE 

be pleased to state :

(a) whether the National Cooperative 
Development Corporation proposes to help 
the various Cooperative Development 
Schemes in 1971-72; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE (SHRI 
JAGANNATH PAHADIA): (a) Yes, Sir.

(b) A statement is placed on the Table 
of the Sabha.

Statement

The National Cooperative Development 
Corporation will continue to provide, dur-
ing 1971-72, financial assistance to coopera* 
ttve development schemes celatiijg to agri-
cultural credit, marketing, processing, 
storage, supplies and also strengthening,of 
State Cooperative Departments. Accord- 
ing to the programme of Activities of th* 
corporation for the year 1971-72, theassk* 
tance expected to be provided by it tu t 
various cooperative development aebetnet 
during 1971-72 are as follows




